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TIIE, NATIONAL GRF].EN TRIBUNAI,, PRINCIPAL

BENCH, NEW DELHI

El.A. No, _--.-- of 20,22

In O.A. No. 423 of zozz

nder Pal and another Applicants

Versus

r Singh and others Respondents

Repty on b,ehalf of Respondent Mr' z'

Y SHOWETH:

MINARY SUBMISSIONS:

.l,hat thc applicants have filcrl the instant cxecu'tion

application be{ore this l-Ion'ble 'I'ribunal seeking

i,mplementationoftheorderdaterj3l.o5.2ozz(Anncxur,eA-

r) passcd by this llon'ble Tribunal in OA No' 4z3 ol zt>zz'

'l.hat as per thc avcrments in the execution application, it has

been alleged that the answering respondent, being the

Directors of M/s .ISM Foods Pvt. Ltd. (hereinafte:r refer to as

the company) has sold boulder anrl gravel minor minerals in

.violation of thc Order datcd 31.o5.2022 passed by this Ilo'n'ble

'fribunal in OA No. 423 of zozz'

'l.hat at thc very otrtset, it is submitted that thr.:

allcgations/avcrments in the i:xecution application with
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rcgards to violation of the order dated :l1.o5.2ozz by the

answering respondent are vehemently denied being false' I1t is

strbmitted that the answering responrlent has not violated 1;he

alilresaid order in any manner; anfl has duly complicd with

the mandate ol the said Order'

4. Ttrat aS per the knowledge of the answering respondent,

derived from the official record of ttre company, thr: compieny

was granted thc permission to clispose 6ff/sell bguldcr ilnd

gr.avel minor rnincrals alongwith silnd minor mineral by the

Director General, Mines and Geolt'gy' Haryana by wal' of

Orclers dated 05.o2.2o2r. The said Clrders were passed by the

Director General in exercise of po\\Iers available 'undcr F(ulc

56(rO)ofllaryanaStateMiningFittles'2ot2'Ar:opyofthe
orders dated 1;5.612.2ozr is attachr:rl herewith as Annexure

R-zlt.

,['hat thereaftcr, the company has; submitted an applica'tion

<lated r2.o2.2oz_r with respondent No. r seeking the updation

of the e-ravaana portal in order to unable the company to

generate e-ravaana bills for boulder and gravel minor mineral

alongwithsandminormineral.,AcopyoftheApplication

dated l2.o2.2op-r is attached herer'rrith as Annexure R-zf z'

'fhat thercaftcr, thc company had submitte<l a similar

application dated o5.o4'2o2r; and on the said basis' the:

Director General ha<l issued letters dated o8'ro'zozr tro the:

company for the purpose of providing opportunity of hearing'

5.

6.
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copy o1 thc Lcttcrs clatccl oB.to.zo:z1 is attaChed hr:rewith as

ure R-z/3.

t thereafter, the company harl submitted applications

clatccl 13.1o.202r with thc Director G'cncral seeking r:onccssiLon

regardingthestipulationsmentionedintheorclersdated

o;.o2.2o2L.TheDirectorGeneral'aftertakingi:nto
consideration thc aforesaid applications, Passed orders dated

o5.o1 .2o22ancl allowed the requcst of the company rcgarding

disposalolboultlerandgravelb:rttpdatingthee-ravaana

pr:rtal account of the Company' A copy of the Orders derted

os.o1.2o zz isattached herewith as 'Annexure R'zl 4'

.fhat it shatl bc impcrative to statc tttrat by virttre of'thc orrlers

dated05.ol.2ozz,thee-ravaanaplortaloftheCompanywas

updated to allow the generation of e-ravaana bills for boulder'

gravel and san<l. However, there was no option in the e-

ravaana portal to generate the c-ravaana bills for sand minor

rnineral.

ll.hat thereafter, this Hon'ble Tribunal passed the order clated

:3l.o5.2ozz (Anncxure A-r) in Oy''' No' 4zg of 2o22 whereby

theCompanywaspermittedtoscllsanclminormineralonly.

It was further directed that the company shall not carry out

mining of boulder and gravel'

lO"Thatinordertoensurecomplianceoftheafor.esaicl
order, the Company submittcd arl application dated

ot.o6.z<>zz with Mining Officer' District Yamunanagar
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king changes/correction in the e-ravaana portal account of

Company. The application was filed on account of the fact

at there was no option in the e-ravaana portal of the

Company to generate e-ravaana billls for sand minor mineral'

A copy of thc Application dated g1.C,6.2C.22 is attached

herewith as Annexure R-z/s.

'fhat thereaftcr, the Company had submittecl another

application clatccl q,4.6l6.26122 Lo the Director General Mines

and Geology, I{aryana. As per the said application, the

company had made a similar request for the purpose of

cagying out the necessary chan;ges/correction in the e-

ravaana portal account of the Company' A copy of the

Application datcd c,4.ci6.2cr22 irs attached he:rcwith as

Annexure R-z/6.

.'fhat it shall be imperative to state that as per the knowledge

o1'thc ansrt,cring rcspondcnt, the c-ravaana portal account of

ttre company was suspended by the Department on

05.06.2ozz. Furthermore, during the period from 01..06.2C22

tcr o4.o6 .2C,22, the Company did not sell any boulder and

gravel. However, on account of the technical issue in the e-

ravaana portal o1'the Company, thc c-ravaana bills were being

generated Ibr boulder, gravel and sand'

.'fhat on o9.o6.zozz, the Comprany again submirted an

application w,ith Dircctor Gcncrztl, N{ines and Geology,

Ilaryana and made a similar reqllest to the one madc in the
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previous applications. A copy of the Application dated

og.o6.zrlze is attached herewith as y'mnexure R-zl7'

r4.,fhat o, t7.o6.zog;,the Nlining Offic.er, Yam1nanagar iSsured

a letter to the company whereby re{'erence was made to the

Order dated 3L.o5'2o22 (Annexure A-r) passed by this

I]r:n,ble Tribunal and the Compan),was <lirected to stop the

generation of e-ravaana bills for troulder, gravel and sand'

Ilowever, on account of the fact thiat the aforesaid letter was

issucd without taking into considelation the actual facts' the

cornpany submitted a reply dated zt.o6.zozz to the Mining

Officcr, Yamunanagar. A copy of thre Letter dated 17'06'2022

is attached hercwith as Annexure R-z/8; and a copy of the

lteply clated zr.o6.zop-z is attached herewith as Annexure R-

zl9'

r5. l.hat the bare perusal of the reply dat'ed zt.o6,zozz shall

r$,cal that thc company had made a specific reference to the

cor:rcsponclcncc datcd ot'o6':tctzz' o4'o6'zozz and

o9.o6.zozz.|twasfurthersubmittedthatthegenerationofe-

ravaana bills for boulder, gravel an<l sand were on accolrr:rt of

the tcchnical issue which was duly brought to the noticc of the

DepartmentbywayofaforesaiclCommunications.Itwas
furthcr stated that the company is not selling boulder and

gravel;andtheCompanyhasensu-red<luecomplianceofthe

orderdated3l.o5.2o22passedbythisHon,bleTribunal.

r6.'fhat after taking into consideration the:

the ComPanY, the Director General'

applications filed bY'

Mines and GeologY,
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Haryana issued a letter dated 2g.g/6.2c/22 lo the Company

whereby an opportunity of hearing was granted to the

0ompany for z8,Q6,z<tzz. A copy of the Letters dated

z3.t6.zozz \sattachcd hcrervith at 'trrnncxure R-2hO'

r7..fhat on z8.o6.zozz, the authorized representative of the

Company camc prescnt at thc officc of Director Clencral for

the purpose of thc hearing. Ilowcvcr, on account of some pre-

occupationoftheDirectorGeneral,thehearingcouldnotbe

conducted and the matter was posted for aLo7'2o22'

However, the authorized representative had submitted written

submissions dated z8.o6.zozz with the office of Director

Clcncral. A copy of the written subrnissions dated z8'o6'2022

is attached hcrcwith as Annexure R-z/rr'

rB. That the bare perusal of the written submissions shall

rcveal that it was only on tt\.o6.zozz that necessary

corrections/changes in the e-ravaatna portal of the Comprany

weremadeandtheoptionofsandminormineralwas
availatlle for the purpose of generation of e-ravaana bill for

sale of sand minor mineral'

r9.'l'hat the Dircctor General had conducted the personal hearing

on o1.o7 .26,22, The authorized representative of the company

made submissions on the basis of the correspondence as well

as the written strbmissions. 'fhe Director General proceeded to

pass the order dated t2.o7.2ozz vrhereby it was categorically

held that the generation of e-ravaana bills for boulder' gravel

ancl sanrl by the company were orl account of technical glitch;
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and the e-ravaana bills of the Company shall be shor'rTr as

Sand w.e.f. t7.(\6.2o22. Acopy of the Order dated 72,07.2c22

is attachcd hcrcwith as Annexure Fi'-z/rz'

zo. That it shall be imperative to sl.a.te that the hearing dated

or.o7.2o2z was also attended by the Mining Officer,

yamunanagar. During the course of hearing, he had

spccificalll, statcd that hc had carrir:rJ out the inspcction and

had verified the fact that the Cornpany had not sold any

boulder and gravel after the Order dated 31.05.2022 passed by

this llon'ble 'l'ribunal. In this regilrd, a copy of the Office

Nrrling clated ot.o7.2ozz is attachcd hcrcwith as Annextrre

R-z/13.

zr.That it is submitted that the answering respondent has duly

conrplied with the mandate of the Order dated 31.05.2t322

passed by this I lon'ble Tribunal ancl there is no violation of

the said Order on the part of the answering respondent' 'fhe

answering respondent did not sell boulder and gral'el after the

issuance of the aforesaid order; and the generation of e-

ravaana bills lor boulder, gravel anrl sand from 01.06'2022lo

17.6l6.2q122 were on account of l.echnical glitch in the e-

ravaana portal. All sincere efforts vrere made on behalf of the

company to bring the said anomaly to the notice of the

Dcpartmcnt.

22. That

application

is humbly submitted that the execution

liable to be dismissed; and the applicants may
it
is
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kindly be burdened with exemplary costs for not bringing the

truc facts to the knowleclg,e of this I-lon'ble Tribunal and for

concealing the material facts.

RHPI,Y ON MBRI'fS:

A. 'fhat the contents of ParagraPh

matter of rccord in so far

3 1.cls.2o zz is concerned.

No. A of the aPPlication are a

as the interim order dated

I3. That the contents of paragraph No. .B are clenied being false' It

is subrnitted that subsequent to the Orde:r dated 37'05'2022,

thc answering rcspondent has not conducted any mining for

boulder and gravel. There is no violation of the Order dated

31.O5.2O 22 on the part of the ansr'vering respondent. In this

regard, the contcnts of preliminary su}missions are reiterated'

Ci f'nut the contents of paragraph No. C are a matter of record in

s9 far as the generation of e-ravaana bills after the Or:der

clated ZL.OS.2O22 is concerned. [Iowever, it is vehemently

clcniecl that thc answcring rcspon<k:nt had sold boulder and

gravcl subseqnent to the order datecl 31.C/5.2C.22. It is

submittecl that the generation of e-ravaana bills from

or.o6.zo zz Io t7.O6.ZOZZ for boulder, gravel and sand were

on account ol' thc tcchnical glitch in the e-ravilana portal

which has bccn duly acknowledged. by the Director General in

its Or:der dated t2.o7.2o22. Furthermore, the fact that the

answering respondent did not indulge in sale of boulder and

gravel is furthcr verified from the office Noting dated

or.o7.2oz-z wherein it has been statcd that the Mining Officer,
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Fl.

Ii'.

().

t'I

amunanag,ar had conducted verification and there was no

of boulder and gravel by the Company.

t the contents of paragraph No. D refers to Rule S6 (tZ) of

Haryana State Mining Rules, 2oL2. Flence, no reply is

required.

'fhat the contcnts of paragraph No. Ii are a matter of'record.

'l'hat the contents of paragraph No F are not relatecl to the

answering respondent. Hence, no reply is required'

That the contents of paragraph No. G are a matter of record.

'fhat the contents of paragraph No, H are not related to the

answering respondent. Flence, no reply is required'

'l'hat the contents of paragraph No. I are a matter of record'

That the contents of paragraph No. .l are a matter o1 record'

'l'hat thc contents of paragraph No, K are denied for want of

knowledge.

'fhat the contents of paragraph No. L are a matter of record'

.'l'hat the contcnts of parag,raph No. NI are a matter of record'

That the contents of paragraph No. N are a matter of record'

I.

J.

K
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O.'fhat the contents of paragraph No. O are denied frlr want of

knowledge.

P. 'l'lrat the contents of paragraph No. F' are a matter of record.

Q. 'fhat the contents of paragraph No. Q are a matter of record.

However, it is clarified that the letter vide Annexure A-z is

dated 28.6r6.2clzz and the same was not a show cause notice.

Thc lettcr datcd 23.cl6.2cl22 vide Anrnexure A-z was issued by

thc Dircctor Gencral for the purpose of providing opportunity

of hearing to the answering respon<lent on the bilsis of the

correspondence mentioned in the preliminary submissions.

R. 'l'hat the contents of paragraph No. R are denied for want of

knowlcdge.

Ihat the contents of paragraph No,, S are denied fbr want of

knowledge.

That the contents of paragraph No. 'I are denied being false' It

is submitted that the answering respondent did not indulge

into illegal mining of boulder and gravel and there was no

violation of the Order dated 31.o5.2o zz. In this regard, the

contents of preliminary submissions are reiterated.

'I'hat the contents of paragraph No'

Ilowever, it is clarified that as

22.cl6.20zz, there is no imputatiorr

U are a matter of record.

per the Or:der dated

against any officer of the

10312



Pr

I)

sub

liab

toa

DA

Department; and the sai<l order has apparently been issued on

the administrative side by the Director General.

'fhat the contcnts of paragraph No.'V, alongwith SUb-para NO'

A to N arc denicd being falsc. It is submitted that therc was no

grouncl available with the applicant to file the execution

application as there was no violurtion of the Order dated

3|,()5.2(,22. ln this rcgard, thc contents of preliminary

submissions arc reiterated'

I'hat the contents of paragraph No. O are <Ienied being false' It

is submitted that the applicant has not ilppended any proof

rr:garcling the scruice of the represcntation mentioncd therein;

ancl there is no cause of action in ftrvour of the applicant for

filing the execution application'

:- In thc ligtrt of the submissions macle herein above, it is

itted that the Execution Application filed by the applicants is

to be dismissed with costs and the applicants are not entitled

y relief as praYed for.

Respondent No. z

Through Counsel:-
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IN THE NATIONAL GREEN TRIBUNAL, PRTNCIPAf,
BENCH, NEW DELHI

E.A. No. 

-- 

of zozz

In O.A. No. 423 of zozz

Mohinder Pal and another Applico:nts

Versus

Kulwinder Singh and others Respondents

AFFIDAVIT

I, Radhey Shyam Wadhwa aged 78 years son ol Late Sh. Thau Ram,

R/o Village Gumthala Rao, Tehsil Radiaur, District Yamunanagar
do, het'eby, solemnly affirm and declare as underr:-

1. That the deponent is filing the accompanying reply. The facts and
circumstances mentioned in the accompanl,ing reply are based
upon the documents maintained by Mt7's JSM Foods Pvt. Ltd. in
ordinary course of business as well as on the basis of the personal
knowledge of the deponent.

2.That the contents of the accompanyin;g reply' may kindly be read
as part and parcel of the present affidavit and the same have not
be reproduced herein below for the sakre of repetition.

PT,ACF]:

DATED:-

gjb/--

DEPONENT

VERIFICATION:.

\Ierified that the contents of the present affidavit zrre true and
correct as per my knowledge and beliel- Nothing herein has lleen
concealed or suppressed.'' -l.ill '

. q tll'-1 l1-; r'l

oleman artrrrFoi ''r'r l 
^ll*,nn *r,PI-ACE: fj:fi?1""';ll';ilon"n, 

*^" 
::'- \ 8j)'-

E,PONENT
1",i!"[n"n ov sh"""""". 

^.-

llr,: ilvr ^ 7

DAT
(lndia)

2 . JA ltJ ?[lL

L
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AN^' 3-"/

I
Director 6eneral, Mines & Geology, Haryana

ORDER

M/s ISM Foods Private Limited, W 2/932, Basie Darapur, lst

Floor, Near Senior Secondary School, New Delhi-l1.0015 were granted

mining t:ontract for extraction of "Sand" a minor mineral for the period of
07 years through competitivc biddrng held on 10th-11th /unr:, 2015 at the

rate of Rs. 04,20,50,000/- [.Rs, l;our Crorc twenty lakhs fifty thousand

onlyl per annum. As per terms & conditions of the auction notice the actual

mining operations were to be allowed only after prior Elnvironmental

Clearance by the competent authority as per requirement ol'Environment

Impact Assessnrent fElA)Notification dated 14.09.2006 crf Ministry of

llnvironmenL Forest and Climate Change (MoLiF&CC) Government of lndia,

as amended from time to time. Further, the period o[ contract vras tcr

commence l'rom the date of grant of Environmental Clearance or after 111

mr.rnth.s from the date of issuance of Letter of Intent (t,ol) dated

19.(15.2015, whichcvetr is earlier. In the instant case [,ol was issued on

19.06.201.5.

2. M/s ISM Foods Private Limited obtained Environmental rClearance from

State llnvjronment Impact Assessment Authority [SIilAA) on 21J22016
for mining of 11,91,000M'f per annum sand a minor mineral and aft.er

obt"aining Con.sent to 0perate from the Llaryana State Pollution Control

Board commenced mining operation on 18.06.2017.

3. As trter terms of conditions of [he contract aBreement anrl Rule 5,6[LT) oi

rhe Srare Rules, 2012 where any mineral concession holder finds any c)ther

minor mineral not granted under said concession, thc driscovery of same

shall be reported without any delay to the Director or an officer rruthr:rrzed

by hirn and shall not win or dispose of the same without obtaining a

separate mineral concession from the Director. The Rule 56U9) liurther
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also

Mand

Ltd, in

34.950/o

Director General, Mines & Geology, Haryana
es that where the newly discovered minor mineral is not available

suff,icient quantity and the grant of a separate mining lease/ contract is

found justified, the Director may allow the lessee f contractor to

xcavate and dispose of such newly discovered mineral by issuing a

parate permit in Form 'PIM-B' on payment of advance royalty at the

es prescribed in the First Schedule, The royalty payable for the newly

i.scovered minor mineral and prorated contribution to the R & R Fund

I be in addition to the dead rent/ contract money/ contribution to the

& R Fund for the minerat already granted on mining lease/ contract/

ermit. The mineral concession holder shatl also be liable to pay all other

ms as prescribed for disposal of the mineral as if the same had been

oweld under a regular mineral concession.

similarly situated sand contractor, namely, M/s P.S. Buildtech having

r mining area on the downstream side of the contractor firm namely

s ,SM Foods Private Limited informed that the mining area also has

lder and Gravel along with Sand and sought permission for the grant of

eral concession for said newly discovercd mineral for which they will

all ;applicable dues / royalty i.e Ior mining and disposal of boulder and

mineral.

seeking detailed reports about the availability of new mineral (which

not part of existing grant) by a team of officers it was revealed that

mitterial/ BGS was fbund in the contracted area of said contractor as

the nearby upstream area held by M/s JSM foods Pvt. Ltd, \n

i Ghaggar [WestJ Block 4 and other area held by ]SM foods Pri't.

andoli Ghaggar [East ) Block 3.

e areas held by Mls P.S Buildtech, Kanalsi mine / Block 5 krad

gravel out of total mineral. In the case o,f mines in theBoulder

Page 2of7
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6,

Dlrector General, Mlnes & Geology, Haryana

village Mandli Ghaggar [Mandoli Ghaggar (West) Block'4 and Mandoli

Ghaggar (East) Block- 31 itwas found that Boulder/ Gravel was rr.45o/sof

overall mineral.

The permission for minirrg ancl disposal of newly found mineral [BG) was

accorded on 26.11.2020 to M/s P.S. Buildtech subject to conditic,n that the

contractor shall pay, an additional amount of lloyalty for 35o/o of the total

production and also additional amount of l0o/o of the same towards 'Mines

and Minerals Development, Restoration and Rehabilitation Fund'for

Boulder/ Gravel at the rate prescribe in the t;irst Schedule of the State

Rules, 2072.The same is to be paid over and above the contract nroney anrl

other dues as applicable under contract. Further the overall quantity of

mineral production IBoulder, Gravel and Sand] shall not e:xceed the

maximum annual production of 11,91,000 MT allowerd underr

Environmental Clearance grant by the Competent authority. lieeping in

view that they were disposing of the mineral as such along with Boulder

gravel and were also issued a notice dated 14.08.2020 in this br:half- they

werre directed to pay additional royalty on the same proportional basis fr;r

the miner;rl excavated and disposed of from Jan, 2020 itself .

ln the case. of M/s JSM lroods Private l.imited, though no application was

submitted earlier, however, they vide letter dated 25.09.2020 submitted

application for the grant of mineral conces.sion for said newly discovered

mineral for which they will pay all applicable dues/ royalty i.e for mining

and disposal of boulder and gravel mineral.

t is also relevanf to state here that in the past it was found with the help of

Rawaana portal that a number of sand contractors (not ha,ring

permission fbr BG) had been supplyingl selling sand to the Crushers and

Screening plants. The sand found in river Yamuna being finer sand isr not

7.

B. It

e-

Page 3 of 7
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*t

and Cravel which is inextricably mixed with sand. The contractor firm

Director General, Mines & Geology, Haryana

the raw material of the screening plants/ crushers. All such contractors

including applicant M/s ISM Foods Private Limited were issued notices to

explain rheir position for disposing of BG without permission or providling

e-Rawaana to be used to legitimize processing of BG illegally mined from

other sources by the Screening Plant/ crushers. M/s JSM Foods Private

Limited sold a total L0,60,504 Ml'during the period from L'1.2020 to

21.07.202A out of which 4,03,904 MT was sold to screening plants/

crushers.

In order to decide the application for allowing additional mineral nanrely

IlG, it was found necessary to decide action on the show cause rnotice dated

14.08.2020 for alleged volition of contract agreement. So in the intere:;t of

natural justice an opportunity of hearing was afforded on 111.12.2020 to

the contractor.

Sh. Wadhwa appearing for the contractor firm stated that the BouLlder

cravel were found in the area though thcy were not disposing o{'the

mineral in river where notable quantity of BG was present trut conceded

that it cannot be stated that no BG may have gone along with :;and as some

of the quantity was purchased by the Screeninl3 plants/ crushers. He stated

that tlrey were seeking permission flor addition of mineral and agreerl pay

additional royalty and other dues as may be applicable (over and above:

t"he contract money) for 27.45o/o of production on accouilt of interrnixecl

BG and sought to file the show cause notice also.

1L' After having considered all related facts of the case it has been established

that in the area granted on contract to M/s f SM Foods Privatre Limiterd over
an area of 20.18 hectares of land in village Mandoli Gtraggar i.e for
'Nlandoli Ghaggar East Block/YNR B-3' 27 .45o/o of mineral is Boulder

9.

10.
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Director General, Mines & 6eotogy, Haryana
being entitled for grant of permission for addition of the minerirl, as per
the provisions of Rule 56(17) of the state Rules, 2072 is hereby granted
the permission /mining contract for the period co-terminus with contract
of existing rnining contract granted for sand mineral subject to crrndition

that:

A. The contractor shall pay for 27.4s o/o of the rotal producrjon, as

additional amount of Royalty and additional amount of 10olj of the

same towards 'Mines and Minerals Development, Restoration and

Rehabilitation Fund' for Boulderf Gravel at the rate prescribed in

the First schedule of the srate Rures , 2012 i.e over and above the

contract money and other dues as applicable under contract.

Note: To clarify rhe above they shall pay Royalty= total

production of mineral during preceding month X O.Z,l.4S X

applicable Rate of Royalty by 7rn ol'each month along other

applicable dues. Further 10% of total amount of adclitional

royalty shall also be deposited as R&R Fund for newly

discovered mineral.

B. The period of perrnission / contract for Boulder gravel shall be co-

terminus with original contract granted for sand mineral;

C. The overall quantity of mineral production I Boulder, gravel and

sand] shall not exceed the maximum annual production of

1.1.,91.,000 MT allowed under Environmental Clearance Brant by the

Competent authority and shall obtain separate EC for newly added

mineral from compelent authority.

D, The contractor shall execute a supplementary deed for additional

mineral namely Boulder gravel.

Page 5 of 7
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of the

conte

found

area.

with

roy

Place

Endst

action.

Panchkula.

od . o720ZL

Dlrector General, Mines & Geology, Haryana

urther, it is clear that M/s |SM Foods Private Limited had been disposing

lder Gravel along with sand on e-Rawa ana f bills issued for sand' The

tion that mineral was being disposed of from sites not having BG was not

iustified as it is not the case that IIG was available only in part of the fofal

t is clear beyond doubt that the IIC is inextricably mixed with sand and sancl

could have been clisposed off only after screening. lt is admitted fact that

n mining area no screening is/ was being carried out, so along with sand the

mi I BG was disposed off.

't'o file the show cause notice dated14.0B.2O2O it was decided and was also

by the contractor during the course of the hearing that firm shall pal'

at the rate of Rs 50 per MT and Rs 5 per M'f towards R&R Fund for 27 .450/o

of th mineral production since from 01.01 .2020 to 31..01.2021. The amount of

addi al royalty and R& Ii fund for above period shall be deposited in 03 equal

mont rly installments. "fhe first installment on this account shall be p,aid on or

07.03.202L. Further, payment of additional royalty for February, 21021 shall

d on regular basis from 7th March, 2021, onward. The show cau.se noticrrbe

dated 1,4.08.2A20 shall stand filed on payment of firstinrtrllZ\ 
^\YI,T

(Amitabh Singh Dhitlon, IpS)
Director General, Mines ancl Geology,

Haryana.

t.: DMG/ltY/conr./MG west Block/yNR I)-4lzotll S-lq Dared: o5''e;?'/.o2\
vopy is forwarded to M/s fsM Foods private Limited, corr. Add. 626,

73, urban Estate, Karnar (Hr.)-132001 for information and necessary

Director Generral
Mines & Geology Department, Haryanar_

Page 6 rtf 7
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Director General, Mines &

N o,:DMG/HY/Cont,/MG West Block/YN R

A copy is forwarded to the Assistant Min

Geology, Yamuna Nagar for information'

-4/201s/

Engineer, DePartment of Minres

_14
Director Genenll

& GeologY DePartment, HarYan:a'
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Director General,

2.

Director General, Mines & Geology, Haryana
ORDER

M/s fSM Foods Private Limited, W Z/932, Basie Darapur, 1st

Floor, Near senior secondary School, New Delhi-11001s were grantecl

mining contract for extraction of "Sand" a minor mineral for the period ol''

10 years through competitive bidding held on 10th-11th June, 201,5 atrhe

rate of Rs. 03,30,50,000/- [Rs. Three crore thirty lakhs fifty rhousand

only] per annum. As per term.s & conditions of the auction notice the actual

mining operations were to be allowed only after prior Envirrrnmental

Clearance by the competent authority as per requirement of Envrronment

Impact Assessment [ElA)Norificarion dated 14.09.2006 of Ministry of'

Environment, Forest and Climate Change (MoEF&CC) Governmenrt of India

as amended from time to time. F'urther, the period of contract was to-

commence from the date of grant of b,nvironmental Clearance or after Lll

months fronr the date of issuance of l,etter of Intent (t,ol) dated

1,9.06.2a15, whichever is earlier. In the instant case Lol was rissued orr

19.06.20L5.

M/s JSM F-oods Private Limited obtained Environmental Clearzrnce from

state linvironment Impact Assessmenr Aurhority (SEIAA) on zl1z20t6
for mining of 8,50,000 MT per annum sand a minor mineral and after

obtaining Consent to 0perate from the Haryana State Pollution Control

Board commenced mining operation on 18.06.2017.

As per terms of conditions of the contract agreement and Rule 56[17) ot

the.Stare Rules, 2012 whc,re any mineral concession holder find:; any other

minor mineral not granted under said concession, the discov€:r) of same

shall be reported without any delay to the Director or an officer authorized

by him and shall not win or dispose of the same without obtainirrg a

separate mineral concession from the Director. The Rule 561'19) further

Page I of 7
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4.

provides that where the newly discovered minor mineral is rrot available

in sufficient quantity and the grant oIa separate mining lease/ contract is

not found justified, the Director may allow the lessee f contractor to

excavate and dispose of such newly discovered mineral by issuing a

separate permit in Form 'PlM-8' on payment of advance ro,yalty at the

rates prescribed in the First Schedule. 'l'he royalfy payable for rhe newly

discovered minor mineral and prorated contribution to the It & R Fund

shall be in addition tcl the dead rent/ contract moneyf contribution to [he

R & R Fund for the mineral already granted on mining lease/ contract/

permit. The mineral concession holder shall also be liable to pay all other

sums as prescribed for disposal of the mineral as if the sarne had been

allowed under a regular mineral concession.

A similarly situated sand contractor, namely, M/s P.S. Buildtech having

their mining area on the downstream side of the contractor lirm narnely

M/s fSM Foods Private Limited informed that the mining area also has

Boulder and Gravel along with Sand and sought permission for the grant of

mineral concession for said newly discovered mineral for which they will

pay all applicable dues/ royalty i.e for minlng and disposal of boulder and

gravel mineral.

Upon seeking detailed reports about the availability of new mineral (

which was not part of existing grant) by a team of officers it was reve;rled

that mixed materialf BGS was found in the contracted iarea of said

contractor as a,lso in the nearby upstream area held by M/s llSM foods Pvt.

Ltd, in Mandoli Ghaggar (West) Block 4 and other area held by ISM foods

Pvt. Ltd, in Mandoli Ghaggar (East ) Block 3.

The areas held by M/s P.S lluildtech, Kanalsi mine / Block 5 had

34.950/o Boulder gravel out of total mineral. ln the case of mines in the

5.

}
*/

Director General, Mines & Geology, Haryana

PaE;.e 2 of 7
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Director General, Mines & Geology, Haryanavillage Mandri Ghaggar IMandori Ghaggar-t*.rrj ntocp_+ and Mandori
chaggar (East) Block- 3r it was found that Bourder / Grave r was 27,4so/o ctf
overall mineral.

6' The permission for mining ancr disposar of newry found minerar (BG) was
accorded on 26'11'2020 to M/s P,s. tluildtech subject to condiri.n rhalhe
contractor shall pay, an additional amount of Royalty for zso/oof the total
production and also aclditional amount of l}o/oof the same towards,Minq;
and Minerals Deveropment, Restoration and Rehabilitation Fund,for
Boulder/ Gravel at the rate prescribe in the First Schedute of the state.
Rules, 2072' The same is to be paid over and above the contract nnoney and
other dues as appricabre under contract. Further the overail quantity of
mineral pr.duction ftsourder, Graver and Sand] shail not exceed the
maximum annual production of 8,s0,000 MT alloweld under
Environmentar crearance grant by the competent authority. Keeping in
view that they were disposing of the minerar as such arong with Boulderr
gravel and were arso issued a notice dared 14,08,2020 in this beharf_ the,y
were directed to pay additional royalty on the same proportional basis fcrr
the minerar excavated and disposecr of from Jan,zoz}itserf .

ln the case of M/s ]sM Foods private Limited, though no apprication was
submitted earlier, however, they vide retter dated zs.og.zoz0 submitted
application for the grant of mineral concession for said newly discoverr:d
mineral for which they wiil pay ail appricable dues/ royarty i.e for mining
and disposal of boulder and gravel mineral.

It is also relevant to state here that in the past it was found wittr the help of
e-Rawaana portal that a number of sand contractors (not ha'ing

permissi,n for BG) had been supplying/ selling sand to the crushers and
screening plants. The sand found in river yamuna being finer sand is not

Page ,3 of 7
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Director General, Mines & Geology, Haryana
the raw materiatl of'the screening plants/ crusher>^. All such con[ractors

including applicant M/s JSM Foods Private L,imited were issued notices to

explain their position for disposing ol UG without permission or providing

er-Rawaana to be uscd to legitirnize processing of tlG illegally nrined from

other sources by the Scree.ning lrtant/ crushers, M/s JSM F'oods pril,ate

Lirnited sold a total 10,60,504 M'r'during rhe period from 1.r,.2020 to

21.07.2020 r:ut of which 4,03,g04 M'f w;r.s sold to screenirrg prants/

r:r'u.sh e rs.

itt ordr:r'to decide the application for allowing additional mineral namely

lC, it was founcl neccr.ss;lry to dr:cidc action on the show cause notice clated

4.08'2020 fbr allegerj volition of cont.act agreement. S<l in the interest of
,atu'al ju.st.iccr an opportunity oI hearing w;r.s al'forded on 11..1,z.zoz0 to
c r;0ntractrlr,

, W;:dhwa .ipl)earin13 filr thc contractor l'rrrn statecl rhat the tJoulder

avcl we.e f'ound irr [he area th.ugh they were not disp.sing of the
irleral in river where notable quantity of BG was present but concecled
I it ca,not be stated that no I]G may have gone along with sancl as some

rhe quantity was purclrasecl by the ScreeninlS plants/ cr.us6ers. hle stated
t tlrey were seeking p0.rnission f'or aciclirion of minerar and agreed pay
itional ro1,slg, and other clues as may be applicable (over and above
contract nroney) for '27.45o/o of prociuction on accouht of internrixed
nd .sourght to file the shorry cause notice also,

r hitving cr:nsiderccJ ail related fact.s of the case it has been establisheci
n tlte ,area granted on contract to ltl/s f SM Foods private Limiterl over

o

Lh

ad

rh

BG

Att

that

area of '20';[8 hectarers of iand in village Mandoli Ghaggar r.e for
oli Ghagglar East tslock/YNR [J-3' z7,4so/o o[ mineral is Eiouldrer

isaflrd 6 vel vvhic'h inextricably mixed with sancJ, The c0ntract.r fir:m

tt .1.
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Director General' Mines & Geology' Haryana 
'

being enritled fo, er;n; ;i permission for idOition of the mineral' as petr

theprovisionsofRule56[17)oftheStateRules,20l2isherebygranted

thepermission/miningcontractfortheperiodco-terminuswithcontract

of existing mining contract granted for sand mineral subject to condition

that:

A. The contractor shall pay for 27 '45 % of the total production' as

additionalamountofRoyaltyandadditionalamountoftOo/oofthe

same towards 'Mines and Minerats Development' Restoration and

RehabilitationFund,forBoulder/Gravelattherateprescribedin

the First Schedule of the State Rules ' 2072 i'e over and above the

contract money and other dues as applicable under contract'

Note:ToclarifytheabovetheyshallpayRoyalty=total

productionofmineralduringprecedingmonthx0.2T.4Sx

applicable Rate of Royalty by Tttr of each month along other

applicable dues. Further 100/o of total amount c'f additional

royalty shall also be deposited as R&R Funcl for newly

discovered mineral'

B. The period of permission / contract for Boulder gravel shall be co-

ternrinus with original contract granted for sand mineral;

C. The overall quantity of mineral production I Boulder, gravel and

sand] shall not exceed the maximum annual production of 8,50,000

MT allowed under Environmental Clearance grant by the

Competent authority and shall obtain separate EC for newly added

mineral from competent authority.

D. The contractor shall.execute a supplementary deed for additiona,l

mineral namely Boulder gravel.

Page 5 r:f 7
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Director 6eneral, Mines & Geology, Haryana

12.

of

are

alo

wi

mi

Further, it is clear that M/s JSM F'oods Private Limited had been disposing

e Boulder Gravel along with sand on e-Rawaana f bills issued for sand. TLre

ntion that mineral was being disposed of from sites not having BG was not

iustified as it is not the case that BG was available only in part of the total

. It is clear beyond doubt that the BG is inextricably mixed with sanri and sand

could have been disposed off only after screening. It is admitted fact that

in mining area no screening is/ was being carried out, so along with sand the

I BG was disposed off.

To file the show cause notice dated14.08.2020 it was decided and was als;o

by the contractor during the course of the hearing that firm shall

pa yalty at the rate of Rs 50 per MTand Rs 5 per MT towards R&R Fund for

27.4 o/o of the mineral production since from 01.01.2020 to 31.01.2021. The

nt of additional royalry and R& R fund for above period shall be deposited in

I monthly installments. The first installment on this account shall be paid

before 07.03.2021.. Further, payment of additional royalty for February,

ll be paid on regular basis from TthMarch, 2021 onward. The show cause

am

03

ono

2021,

Place :

Dated:

Sector-

action.

Panchkula.
. .2021.

dated 14.08.2020 shall stand filed on payment of first

rtstal\ent'\9ry
[Amitabh Singh Dthillon, tPS)

Director General, Mines and Geolcrgy,

Haryana.

Endsr o.: DMG/HY /C.ont./MG East fllock/YNR B-3/2015/ 9'l/ Dated: o 9''o2'2'21
Toyty is forwarded to M/s fSM Foods Private Limited, Corr. Add.676,

necessar)r3, llrban Estate, Karnal (Hr.)-132001 for information and

Dtirector General
Mines & Ceology Department, Haryanp-

Page 6 of 7
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Director General, Mines & Geology, Haryana
Soeed Post

Endst No.;DMG/HY/Cont./MG East Block/YNR B-3 /7,0L5 / Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mines

& Geology, Yamuna Nagar for information.

_sJ
Director General

Mines & Geology Department, Haryana.

Page 7 of 7
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1pn,, R-r l,

FOOIES PBIVATf, ILWl[Tf,D
Off. : WZ-932/76, Ground Floor, Near MCD School, Village Basai,

Darapur, West New Delhi 110015
CORR. ADD. : 676, Sector-l3, Urban Estate, Karnal (Hr.) 132001

,* t?)Plle,

The Director General,
Mines and Geologr DePartmcnt,
IT Park, Sector- 22,
Panchkula, Haryana,

: - Request Regarding to update the Boulder, Gravel along withr

sand on E- Ravana portal of JSM Foods Pvt. LTd., lllandoli
Ghaggar East, Block YNR B-3.

with reference to your office order no. DMG IHY lconl../MG East

YNR B-3/2Ot5/516 dated 05.02.2021. JSM Foods Pvt' Ltd' were

mining contract for extraction of Sand for the period of 10 years

LOI issued on dated 19.06,2015 over an area of 20.18 hectares in

li Ghaggar East, tslock YNR B-3. AS per the above order, you have

the perrrrission of addition of the mineral i'e. Boulder and Gr::tvel

ith sand fcrr our mir"ring site Mandoli Ghaggar East, Block YNR B-3

In view of the above, we hereby request you to kindly update the

, Gravel along with Sand on E- Ravana portal so that we can able to

the e ravana of Boulder, Gravel and Sand. Kindly update the same

.vana portal as soon as possible.

Thanking you

ithfully
Foods Pvt. Ltd.

Signatory

Ref. No.

27329



flrrt.p-z/a

Speed Post/RegistereC!

F'ronr

l'he Dircctor (lcncral,

Mitte.s & (icology, llat'Yana,
Dlll, Squarc, I)lot N0, 9, ltrd l;106r,

I 'l' Parl<, Sector'-22, Panchkula.

M/s ISM Foods Private l.imited,
R/o t.lousc No. 676, Sector-111, I'Jrban Estate,

Karnal-1 32001.

Memo No. DMG/HY/ContlMG East Block/YNR B' 3l2Ol5tt3q 611

Dated Panchkula, tl're oiif o /r ;

Sub:- Permission to M/s fSM Foods Private Limited to dispose oI boulder

and Cravel mined alongwith sand from'Mandoli Ghaggar llast YNR B-

3' held on mining contracts by them.

Reference your letter dated 05.04 .20 21. on the subject noted above.

2. Vide letter under ref,erence, you have requested to permit you to

dispose of'Boulder and Gravel and also allow to generate the e-Rawaana tbr the

same on portal. Your matter has been considered and it has been decided to alford

you opportunity ol personal hearing by the Director General, Mines ;rnd Geologv.

3. You are, therefore, advised to appear befbre Director Ceneral, lvlines

& Geology, Haryana on 13.10.2021at 12:00 Noon in his ottice Room No. L D[1t.

Suare, Plot N0.9,2,,d F'loor, lT Park, Sector-22, Panchkula to cxplarn vour positrorr

<rn above said date, ttme and vcnuc. t (,^ ,7b4^
Su purrnte/r{crrt,

lilr l)rrr.ctor' (icnr.r'al, Minc.s .rncl tidoIogy,
ll.rry.rrr;1-

ri,uitlttlii,l@

*uNul@
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The Dlrector Gcncral,
Mines & Geolop, llaryana,
DltL Squarc, l)lot N0. 9, lno l;loor,
I T Pork, Sector.2Z, panchkula,

tr{/s fStrl Foods l,rivatc l,lmltcrl,
R/o llouse No, 676, Scctor.l3, Urban llstate,

. Karnal.t32001.

!4cmo No. DMC/HY/Cont/M0 West Block/yNR B. 4tZ}tS/
Dated Panchkula, the

Permission to M/s fsM Foods Prlvate.Limlted ro dispose of boulder
and Oravel mined along with sand from iMandori 

chaggar wesr yNR
B-4' held on mining contracts by thern.

Reference your letter dated 05.04 ,20zl on the subject noted above.

Vide tettg under reference, you have.requasted to permit you to

se of Boulder and Cravel and atso atlolv to generate the e-Ralvaana icr the
l,i

on portal. Your mattcr has been considered and it has been decided to afforC

opportuniry of personal hearing by the Director General. Mines and Geotogy.

You are, therefore, advlsed to appear before Director Generar, r\rines

', Haryana on 13.10.2 027 at 12:00 Noon ln hls oftice/Room No. t, DHL

Plot No, 9,7nt Floor, I 'l' f'ark, sector-z2, Panchkuraf to exprain your position

bove sald date, time and venue.

I
superintcfrfnt

for Dlrcctor (ir.ncrnl. lrlirrr.s lnd Gtolog1,,

ll.rr1'rur.
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2lr]ucltrv/Cont/MG West tllock/YNR U-4/20 rstJqr, 7 dared; q lrl
1|, .on, ls fonvartled to thc fotlowlng for lnformatlon anrl ncccss,lry actlon;

I M]DIItg 0fliccr, Yamuna Nugar.
b7 

A spare copy of thls lattcr ls also forwarded to the Mlnlng Officer,

l.lincs rntl Gcology Dcpartmcnt, Yamuna Nagar wlth advise to ensure the

dellvery of the saine to the conccrned party lmrnedlately under a ProPer
receipt.

Z. PA to thc Dlrcctor Gcncral, Mlnes and Ceology llaryana for information
of DGMG.

C{h'dl
t SuPerinteffii
for Diicctor Ceneral, Mlnes and Ge6[ogy.

\ llaryana
.:

i.: '''' . 
' '.'' I t ''

,i,
,,." .,, " :.;, !,7,.. 1,...t,,. ;..t.,t

lindst.
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frrrtrt'n'z11

Speed Post/Reeistered

From

The Director General,
Mines & Geology, Haryana,
DHL Square, Plot No.9,2nd Floor,
I T Park Sector-22, Panchkula.

'fo

M/s JSM Foods Private Limited, W Z/932,
Basie Darapur, 1st Floor, Near Senior Secondary School,
New Delhi-110015.

Corr. Address:- # 675, Sector-13, Urban Estate, Karnal-132001.

Memo No. DMG/HY /Conr,/M. G. East Block/YNR B-3/20L5/ I tl4
Dated Panchkula, rhe Otl61 

f >ot,
Subject:- Hearing as per letter dated 05.04.202L in matter of M/s JSM Foods

Private Limited in respect of Madoli Ghaggar East BIock-YNR-3
district Yarnuna Nagar.

Reference your letter dated L3.L0.202L on the subject not.ed above.

2, You (M/s JSM Foods Private Limited) are aware that the minor nrineral mines

ol district Yamuna Nagar were notified on 27th April, 2015 and corrigendum dated

19.05.2015 for grant of mining conLracts through e-auction to be held on 1,0th-11th June,

2015 as per terms and condicions of the auction notice, You having accepted the

conditions of the notice, participated in the e-auction and offered the highr:st bid of Rs.

03,30,50,000/- [Rs. three Crore thirEy lakhs flffy thousand only] per annum against

Ileserve Price of Rs. 03,30,00 ,000/- for obtaining the Mining Contract of Minor Mineral

block namely 'Mandoli Chaggar East Block/YNR B-3' for extraction of Sand having

tenlative area of 20.l.ti hectares, As per requirement of the auction notice yr:u

deposi[ed an amount of rupees 33.05 lakhs towards initial bid security. The highest bid

was accepted by the State Gcrvernment, accordingly, the acceptance of the bid/Letter o[

lnEent (Lol) was issued on 19.06,2015 and you executed contract agreement with lhe

State on 2A.07,2AL7.

:1, You are also aware that as per terms & conditions of the auction notice, the

actual mlning operations were to be allowed only after prior Environmenlal

Page 1 of 5
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ClearancebythecompetentauthorityasperrequirementofEnviron]rnentlmpact

Assessment[ElA)Notificationdatedl4.0g.2o06oiMinistryofEnvironment,Forest

andClimateChange(MoEF&CC)Governmento|lndiaasamendedfromtimeto

time. Irurther, the period of contract was to commence from the dat'e of grant of

EnvironmentalClearanceorafter12monthsfromthedateofissuanceofLetterof

lntent(LoI)dated19,06.20l5,whicheverisearlier.lnyourcaseLolrvasissueclon

19.05.2015'

4,YouobtainedEnvironmentalClearancefromStateEnvirorrmentlmpact

AssessmentAuthority(SEIAA)on2L,L2.2O16forminingofB,50,000l4Tperannum

sandaminormineralandafterobtainingConsenttooperatefronrtheHarlana

StatePollutionControlBoardcommencedminingoperationon18.06.20lT.

5.AspertermsofconditionsofthecontractagreementandRulr:56(17)crfthe

StateRules,zotzwhereanymineralconcessionholderiindsanyothernrinor

mtneral nrot granrecl under said concession, the dtscovery of same shall be repl)rted

withoutanydelaytotheDirectororanofficerauthorizedbyhimandshallnotwin

ordisposeofthesamewithoutobtainingaseparatemineralconcessionfrornthe

Director. The Rule 56t19) further provides that where the newly discovered minor

mineralisnotavailableinsufflcientquantityandthegrantofaseparatenrining

Iease/contractisnotfoundjustified,theDirectormayallowthelessee/contractor

toexcavateanddisposeofsuchnewlydiscoveredmineralbyissuingaseparate

permitinForm,PlM-B,onpaymentofadvanceroyalryattheratesplrescribedinthe

I.irstSchedule.Theroyaltypayable[orthenewlydiscoveredminormineralattcl

proratedconu.ibutiontotheR&RFundshallbeinadditiontothedead,rent/

contractmoney/contributiontotheR&RFundforthemineralalreadygrarrtedort

mining lease/ contract/ permit. The mineral concession holder shall also be liabl:

topayallotherSumsaSprescribedfordisposalofthemineralas;ifthesarneharl

been allowed under a regular mineral concession'

6,AsperdetailedsurveyoftheareagrantedtoM/stsMFoodsPrivatell,imited

inVillageMandoliGhaggarandthatofadioiningareaofKanalsiheldbyilnother
Page 2 of 5
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mining contractor, it was found that the area was also having bo,ulder gravel

deposits. The detailed survey showed that in case of the sand mine of Mandoli

Ghaggar by M/s JSM Foods Private Limited ZZ.iSo/o of the mineral was Boulder

Gravel. It is relevant to point out here that the department the help of e-Rawaana

portal separately noted that a few of sand contractors including that of M/s JSM

Foods Private Limited otherwise not having permission for BG, had br:en

supplying/ selling sand to the Crushers and Screening plants in and around area,

All such contractors including applicant M/s JSM Foods Private Limitedl were issued

riotices to explain their position for disposing of BG without permission or

providing e-Rawaana. You through an application on 25.09.2020 for the grant of

mineral concession for said newly discovered mineral and undertaking that lor

same [newly discovered mineral) you will pay all applicable dues/ royalty i.e for

mining and disposal of boulder and gravel mineral. The then DGMG affr:rded you an

crpportunity of hearing on LL.L2.2020.

7. After having considered all related facts of the case and that thre contractor

firtn being entitled for grant of permission for addition of the mineral, as per the

provisions of l{ule 56{17) of the State Rules,'20L2 was granted the permissron

/rnining contract for Boulder Gravel also for the period co-terminus with contract

of existing mlning contract granted for sand mineral subject to condition that:

A. The contractor shall pay for 27.45 % of the total produc[ion, as

additional amount of Royalty and additional amount ol' !0o/o of the

same towards 'Mines and Minerals Development, Restoration and

Rehabilitation Fund'for Boulder/ Gravel at the rate prescribed in t;he'

First Schedule of the State Rules, 20L2 i.e over and above the contract

money and other dues as applicable under contract.

Note: To clarify the above they shall pay Ro,yalty= total

production of mineral during pieceding month X 0.27.45:, X

appiicable Rate of Royalty by 7tt of each month along other

applicable dues. Further 10% of total amount of additional

Page 3 of 5
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royalty shall also be deposited as R&R Funrl for newly

discovered mineral'

B.TheperiodoIpermission/contractforBouldergravelshallbeco-
terminus with original contract granted for sand mineral;

C'TheoverallquantityofmineralproductionIBoulder,graveland

sand]shallnotexceedthemaximumannualproductionof8'50'000

MTallowedunderEnvironmentalClearancegrantbytheCompecent

authorityandshallobtainSeparateECtornewlyaddedmineralfrom

comPetent authoritY'

D. The contractor shall execute a supplementary deed for additional

mineral namelY Boulder gravel'

B,Further,keepinginviewthatyouhadbeendisposingofthe[}oulder,Gravel

along with sand on e-Rawaana / bills issued for sand' it was decided/ orderecl that

theiirmshallpayroyalryattherateofRs50perMTandRs5perM,ItowardsR&R

Fundfor27,45o/oofthemineralproductionsincefrom01.01'2020to31'01'2021'

The amount of earlier additionat dues were allowed to be deposited in installments'

you were also directed to get the EC modified for mining / disposal of B G along

with sand being inextricably mixed with each other'

g.Youvideletterdatedos,o4,2o2lsoughtpermissiontoallowdispcsalof

additional minerals by issuing permits, but keeping in view that boulder gravel

deposits are lound on regular basis, so it would be desirable to allow by additional

of the same in Your contract'

10.Hr:wever,itisclearthatforexcavationofmineral(excavationofBCialong

with san<l) will have no impact of overall mining as the apprc'ved quantity of

mineralunderECwillnotchange.Accordingly,thedisposalofBou}der,Gravel

founcl along with Sand being inextricably mixed with each other and not a case of

excavation of any separately found mineral, disposal of same under nomenclature c'f

Boulder, Gravel and Sand is being allowed subject to condition tha[ you may get the

Page 4 of 5
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necessary' corrections made in your EC document from sElfu\ by

clari filing/applying rhe same.

11. As regard to allow more time to pay dues for additional royalry and R&R tor
additional mineral the request has been considered and in the overall interest, it is
ordered thatyou shall clear all pending dues towards royalty of additional mineral

in 04 equal installments along with concurrent installments along lvith interr:st on

delay if any' The other formalities such as signing of supplementary deed shall also

be completed within next 07 days.

(Mo
Place: Panchkula.
Dated: 4{ January,2OZZ.

Director General, Minr:s and Ceology,
Haryana.

Dated:o'f- o l* 2a z L-

SpeeA Pos!

Endst No.: DII4G/HY /Cont,/MC Easr Block/YNR 8.3/201Sl l\3
A copy is forwarded to the Chairman, State Level Environmen[ Irnpact

Assessment Authority, Haryana, Bay No, ss-sB, prayatan Bhawan, sector-2,
Panchkula w.r.t Endst. No. SEIM/HR/20L6/993 dated 2L.12.2076 fbr information
and necessary action.

L Mlnes and Geology, Haryana.

Speed Pos[

EndstNo.:DMG/HY /Conr./MG East Btock/YNR B-3l2015/ I tt|9

A copy is forwarded to the Mining Officer, Department of Mines & Geology,
Yamuna Nagar for information. A

Director{SdneraI

f Mines and Geology, Haryana.

\,
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Speed Post/Registered

From

The Director General,
Mines & Geol<lgy, Haryana,
DHL Square, Plot No.9, Znd Floor,
I T Park, Sector-22, Panchkula.

To
M/s fSM Foods Private Limited, W Z/932,
Basie Darapur, Lst Floor, Near Senior Secondary School,

New Delhi-110015.

Corr. Address:- # 676, Sector-13, Urban Estate, Karnal-132001.

Memo. No, DMG/HY/Cont./M. G. West Block/YNR B-4l20LSllY:i
Dated Panchkula, the 6 t/" ,1, o>>-

Subject:- Hearing as per letter dated 05.04,2021 in matter of M/s JSM Foods
Ghaggar West BIock-YNR-4Private [,inrited in respect of Madoli

district Yamuna Nagar.

Reference your letter dated L3.1,0.2027 on the subject noted above.

Z. You (M/s JSM Foods Private Limited) are aware that the minor mineral mines

ol district Yamuna Nagar were notified on 27th April, 2015 and corrigendum ,Cated

19.05.2015 for grant of mining contracts through e-auction to be held on 10th-11th June,

2015 as per ferms and conditions of the auction notice. You having accepted the

conditions of the nolice, participated in the e-auction and offered the highest bid ,:f Rs.

04,20,50,000/- [Rs. Four Crore twenty lakhs fifty thousand only] per annum against

Reserve Price of'Rs, 04,20,00,000/- ior obtaining the Mining Contract of Minor M jneral

block namr:ly'Mandoli Ghaggar West Block/YNR Il-4' for extraction of Sand having

tentative area of 25.56 hectares, As per requirement ol the auction noticer you

deposited an amount of rupees 42.05 lakhs towards initial bid security. The highest bid

was accepted by the State Government, accordingly, the acceptance of tlre bid/Letter of

Intent (Lol'l was issued on 19.06.2015 and you executed contract agreement with the

State on 26,07.20t7.

3. You are also aware that as per terms & conditions of the auclion notic,a, the

actual mining operations were to be allowed only after prior Environmental

tY\ 
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Clearance by the competent authority as per requirement of, Envjronment tmpact

Assessment (ElA)Notification dated 14.09.2006 of Ministry of Environment, Forest

and Climate Change IMoEF&CC) Government of India as amended from time to

time. Further, the period of contract was to commence from the date of grant of

Environmental Clearance or after L2 months from the date of issuance of l,etter of

Intent (L,ol) dated L9,06.2075, whichever is earlier. In your case Lcl was issued on

19.06.20:15.

4. You obtained Environmental Clearance from State Environment lmpact

Assessment Authority (sElAA) on 2L.L2.2016 for mining of 11,91,000 Ir,lT per

annum sand a minor mineral and after obtaining Consent to Operate from ther

Haryana State Pollution Control Board commenced mining operation orr

18.06.2017.

5. As per terms of conditions of the contract agreement and Rule 56[17] of the:

State Rules,20LZ where any mineral concession holder finds any other minor

rrtineral not granted under said concession, the discovery of same shall be reported

without any delay to the Director or an officer authorized by him and shall not win

or dispose of the same without obtaining a separate mineral conc'ession from the

Director, The Rule 56(19) further provides thatwhere the newly d,iscoverecl minor

mineral is not available in sufficient quantity and the grant of a separate rnining

lease/ contract is not found justified, the Director mayallow the ler;see/ contractor

[o excavate and dispose of such newly discovered mineral by issuing a separate

permit in Forn: 'PIM-B'on payment of advance royalty at the rates prescribed in the

First Schedule. The royalty payable for the newly discovered min,or minerill and

prorated contribution to the R & R Fund shall be in addition ro the dead rent/
contract money/ contribution to the R & R Fund for the mineral alrr:ady granted on

mining lease/ contract/ permit, The mineral concession holder sh;rll also be liable
to pay ali other sums as prescribed for disposal of the mineral as if the sarne had

been allowed under a regular mineral concession.

alt..-
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6. As per detailed survey of the area granted to M/s f SM Foods Priirate Limited

in Village Mandoli Ghaggar and that o[ adjoining area of Kanalsi held by another

mining contractor, it was flound that the area was also having boulder gra'uel

deposits. The detailed survey showed that in case of the sand miner of Mandoli

GhaggarbyM/s|SMFoodsPrivateLimited2T,4So/oofthemineralwasBoul<ler

Gravel. It is relevant to point out here that the department the help of e-Rawaetna

portal separately noted that a few of sand contractors including that of M/s ISM

Foods private Limited otherwise not having permission for BG, had been

supplying/sellingsandtorheCrushersandScreeningplantsinandaroundarea.

AII such contractors including applicant M/s JSM Foods Private Limited were issued

notices to explain their position for disposing of BG without permission or

providing e-Rawaana, You through an application on 25'09'2020 for the grant oi

mineral concession for said newly discovered mineral and undertaking that for

same[newlydiscoveredmineral)youwillpayallapplicabledues/royalryi.efor

mining and disposal of boulder and gravel mineral' The then DGMG afforded you an

opportunitY of hearing on tL'12'?OZ0'

7, After having considered all related facts of the case and that the contractor

f,irm being entitled for grant of permission for addition of the mineral' as per the

provisions r:f Rule 56(17) ol the State Rules,2OL2 was granred the permission

/mining contract for B<lulder Gravel also for the period co-[erminus with conl'ract

of existing mining contract granted for sand mineral subject to condition that:

A'ThecontractorshallpayforZT,\s%ofthetotalproduction,as

additional amount of Royalty and additional amount of 10% oI the

same towards 'Mines and Minerals Development, Re:storation and

Rehabiliration Fund' for Boulder/ Gravel at the rate prescribed in the

First Schedule of the state Rules, 2012 i.e over and abo're the contract

moneyandotherduesasapplicableundercontract.

Note: To clarifo the above rhey shall pay lRoyalty= total

production of mineral during preceding mont'h X 0'27 '45 X

Page 3 of 5
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applicable Rate of Royarty by 7* of each monrth along other
applicable dues. Further loo/o of total amount of additional
royalty shall also be deposited as R&R Furnd for rrewry

discovered mineral.

B' The period of permission / confact for Boulder grar,,el shall be co-
terminus with originar contract granted for sand minerar;

C' The overall quantity of mineral production I Boulder, gravel and
sand] shall not exceed the maximum annual production of 8,5Ct,000

MT allowed under Environmental Clearance grant by the Competent

authority and shall obtain separate EC for newly addecx mineral fiom
competent authority.

D' I'he contractor shall execute a supplementary deed for additional
mineral namely Boulder gravel.

ti' Further, keeping in view thatyou had been disposing of the Boulder, Gravel
along with sand on e'Rawaana / biils issued for sand, it was decided,/ ordered that
the firm shall pay royalty at the rate of Rs 50 per MTand Rs 5 per MT towards R&R
Fund for 2T.4so/o of the minerar production since from ot,or.zlzo ta 3t.or.z[zr.
The amounI of earlier additional dues were allowed to be deposited irr installmernts.
You were also directed to get the EC modified for mining / disposar of B G arong
with sand being inextricably mixed with each other.

9, You vide retter dated os,o4.z}zt sought permission to alolv disposar of
additional minerals by issuing permits, but keeping in view that boulder gravel
deposits are found on regular basis, so it would be desirable to allow byadcliticnal
clf the same in your contract,

10' However, it is clear that for excavation of mineral [excavation of Bc along
with sandJ will have no impact of overail mining a.s the approved quantity of
mineral under EC wiil not change. Accordingry, the disposar of Bourder, Grayer
found along with sand being inextricably mixed with each otier and not a case of
excavation of any separately found mineral, disposal of same under nomenclature ofr{

--Y I rage 4 of 5(\\rr
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Boulder, Gravel and sand is being allowed subject to condition that you may get the

necessary corrections made in your EC document from sEIAA by

clarifying/applying the same'

L1. As rergard to allow more time to pay dues for additional royalQr and R&FL f,or

additional mineral the request has been considered and in the overall interest, it is

ordered thatyou shall clear all pending dues towards royalty of additional mineral

in 04 equal installments along with concurrent installments along with interest on

delay if any. The other formalities such as signing of supplementary cleed shall also

be completed within next 07 daYs.

A-
( MohammeC Sh'aYin, IASJ

Place : Panchkula.
Dated: 4fi lanuury,2022,

cl Director General, Mines and Geology,
v Harl'ana'

Sneed Post

Endst No,: DMG/HY/Cont'/MG West Block/YNR B'4l2015/ tq6

Da tea:xfo tfoo> t
& Gecrlogy,

I 
Uin.t and GeologY, HarYana,

.,Y:"i
Page 5 of 5

Dated: oir, l,,tt t
A copy is forwarded to the Chairman, State Level Environment Impact

Assessment Authority, Haryana, Bay No. 55-58, Prayatan Bhawan, Sector-2'

Panchkula w.r.t Endst, No. sEIM /HR/2OL619B8 dated 2L.L2.2016 for information

and necessary action.

General

Mines and GeologY, Haryana.

Sueed Post

EndstNo.:f)MG/HY /Cont./MG West Block/YNR B-4/2015/ l\ +

A copy is forwarded to the Mining officer, Department of Mines

Yamuna Nagar for information.
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Axn. A- rls

,'i1d Off. : WZ-932116, Ground Floor, Near MCD School, Village Basai,

l.xn

Subject: Application sceking chunges/correction in the portal
account of M/s JSM foods Private Limited.

Ret.erencc: Oldcr dated 31.05.2022 passecl by Hon'ble NGT, Nerv Delhi in OA

No. 4a3 of 2ogz, duly cornmunicated on or.o6.zozz.

Rcspected Sir,

'I:he undelsigrred is the authoriscd signatorv of M/s JSM Foo]s Private

l,irnited {hereinaftel referred to as Company} who has been granted the rnining

i'orrtl'rlt'ts frrl t.xtlrrc'lion rninor minerals from Mirntkrli Ghag,gar l.last (YNR R-:)

,rrrd l\larrtloli Ulraggal West (YNl{ 1}-4) rnining block.

'l'he undersigned leceived the order dated 3r.o5.zt-rzz passecl by the l-:ton'ble

NG'l', New Delhi in OA No. qz3 of 2cl22 on or.o6.zozz; and as per the Order, the

Cornpany has been directed to stop the sale of boulder ancl gravel tronr the

albresaid mining blocks, It shall be pertinent to mention that the Contpauy rr,as

grantcd the perrnission to extract bouldel and gravel tronr tlre atbresaid rnining

blocks as per orclels passecl by'the Director General, Mines & Getllogt.ils [)r'r thc

provisions of Rule S6(rq) of the Haryana Minor Miuer.al Rulc.s, !o12.

Desprite tlre fact thut there is no lornral conrnrunicutiorr frclnr tlrc Dcpartrrreut, tht

rrrrtlrrsig,trctl, itt t.rt'tlcr to sltuw ltontdides as lvell as irr conrpliittrcc of tltc irlirlt.srrid

,,rtlt'r i.rs r.'ell ;rs ttrtticttitl<itt14 ln'tlte (-'ottttsel rt.1ln'st.ntirrg tlte Crlnrprtrr"', r't.(11('sts

lorrl gr.rriti scll to tttitkt tteccssary cltirrrl4cs/corrt,t'tiorrs itr tlrc poltitl ilcrrtlirrrt str

tlritt thc Colttpatty ctttt stturotltly (:any on tlttl salcs ol'sitrrtl nrinur nlirrtrltrl orr[r. .\s

lret' tlte inlilrnration of' the undcrsigned, plcsently, only opti<ln nvrrihblc in tht,

1rr-rrtal accourrt is that of "Boulcler, Gruuel & Strrrd"; rntl there is uo sepaltrte

optiolr {r.,t' sitle ol' Santl.

'l'irc undctsigrted lrurrrbl)'r'r)(luests tlrut thu nuccssiu"t'ctlrtectiou trrly kiltllt'be
rrrirtlc ul tltt't'utlit'st llorvrvrt, itt otriut'to lrrotect lhc ljnitttciul intelcsts oI tlrg

Conrpany as well its to ct.rrttltly with tlrc alblcsrtitl Olcler' pussr:cl by Hol'blc NG'l',

Io,

Darapur, West Delhi, New Delhi ll00l5
ADD. . 676, Sector 13, Urban Estate, Karnal (Hr.) 132001

tlatr: 1rl )uf l.',)o1.t......

l'lrt' I\'1 irr i n,q ( )l't icor

lvlincs & (it'okrpt' l)t purtrrrcrrt

I)ist lit't Ylrrrlr uantrglr',

i\\{ FOOD.S PRTVATE tItMIiT'f,D
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thi. Ct' i;anv shrll not saie: houhler iinrl grar,,:l till the necessary corrections are

carrie out. Iiut, on account of the fir:t that fol the purpose of efi'ecting salcs, the

ion of e-ravaana is necessary, the C.rmpany is constrained to issue the

same

I t t,,1 r.t

Co

nder the heading i.e. Eoulder, Grauel ond sianc!, Any delay on tiie part rrf

lllt'l.lt in cerrying ()ut ihc nccessarv ch;rngc.s in the portal account o{'the

t1.\', in pursuiince c'{, the order passt:d by [l<ln'ble NG'l', shall nr;t be

as u"iltrftrl default on the part of the Company.

t, It

Sincctcli
\

l.'

t1

j;r _t

,,,ltr r i .,.,i, . _. r' l

rt

lii | !'

j\t / :,,j SM l;clods Private l-,imitr:d.

Dated: or.o6.zoze

. t.
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st for Change in the ortal Accoulrt
in OA No.423

JSM Foods PVT LTD <jsrnfood

of M/s JSM Foods Private
al 2022.

Sal

frNrr' R- "k
@gmail.corn>

Limited. Ref :

Jun 4 '/022 at .1 ():,, Pltl

smandoli

R

NG

JSM

Order dated 31.05.

ciods PVT LTD
,: rn,rrr5-ltrr,, ir1;tl\t.rn. yt'lnIIt'lt

l,r'r'tt'tl Sii

un(i('rr.illr('rl is tltt' ;rrrt
i r'irr,rltr't t't,tr,t't t,tl ttr its
l lit titrll lllil)(rl lttittt'tltlS
ii(!irt'\\'t'st (\ Nlt Ii-+)l

u I t(l('t si.gl)('tl t't'rt,ivttl

lrt,llil irr O,\ N0. .1:;1 r

llt't rr rlitt't'tr.'tl to strrlr

'r\\, It slrull lrr,pt,r'ti

iiti(i('t \i! irt'tl i:lrti
lii- tt'r,rtt1.

ot'ist'rl signrrtott' ol \1, s ,lS\l Irorrtls l't'ir';ttt' [,irrritt'tl
olnl)illl\'I rvlto ltits [tt'r'tt gt ittttt'tl tlre tttirtirrg t'(,Jltl''t( t\ tr )l

'ortt Illrtttloli (ihirggitr i'llst (\'Nl{ ll-1,,) iitttl \lltlrclrrli
inirrg l;lot'li.

lit' ortler rlatecl 31.o5.2o22 passed bv the Hon'ble N(i'l'.

f o'll) on ol.o6.2o:2lt; lutrl as ltel'tht'Orcler. th,: Ct,tltJ',alti

''irlr'til ir,ittltltt'alltl gt'rtt't'l lrotlt tllt'itlott'sititl ttriiritt:l

ctt( tu lll('l)tioll ilrlrt tltt' Cotttpllll\ \\'ils gt atltt-'''1 li,t'

L

ttri>:ttrtl to r'\tt'itr't llott

('r'\ I)lrssr'(l lx tltt'[)irct'
';'rrttrl glirvcl 1t'ottt tltc itlirre.sititi rttittirtg Illt,t'k-s il: [)t'l

'(icrrrritl, l\lirrcs r\ Lit'ologv as per the llrovisirlns oi'[ltrlt'

1 r1 I r rl 1lrL, I Ilit'r'tttilr Itlirt

I rit, tlrt' lrrt I tltirt t ltt :'t

l,'r'slgnt'tl. itt trt tlt'l' ltr s

r,t' il:: \\i.'ll lrs tttttlt't'tlli
1 ,gt,o,,l st'll to tttlrl<t' lic

('r,llll)itll\ ('ill) Slll()()tl:l\

,lnlrlton,rl tltt' Llll(l('l'si!

i,it i rl'/iotti,/t'r'. (it'rtt't'1

' ,inti,'t sigrtctl lrrtrrtltlv t'

:rr.r.;rt lit'st I I,rt.,t,r't-t'. it:

tltt' lrrlt tlrrrt fi.ir

Ir'r'r':.\ill'\'. tltt' ('trtltllitt,t\

rl/,'i'. ( ilrti r'/, oni/ Srtttti.

'::lrt'\ ,. lt.tttgcs irr tllt' 
1

.''tl ln ll.rtr'bic N(l'i'. i

i5 no l()r'rniil t'rrrtiinttttit'ltttutt lt'ottt Iitt-' !)t'iiatltttt'trt. lllt

ilrrr'/.rortrtfitit's its lvcll its ilt cc;tttpli;tttct: ol'llr,.'atilt'cslrltl

rig lrr tltt ('ortttst'l t'r1tl'cst'ttting tirt' (itttttlllrlt,, I'('(ltlt'st*

r,s:iruv clti,ng,t'rl/t'olt't:ctiotts irr the pttt'tlr'l aii'ttttttt st) thiit

(iln'\'oll llte sltles ttl'sttnti ulill()l'tltitlt'tlil Utll\'. r\s 1rt'l'ilt,'

n('(1. l)r'rsui tlt . ttn lr' ol)tiotl irvitilalllt' itr tltr' l)ol'tlll it('('ott ll t

i'5trrtri". iin(l tllcie i:; t)t.r.seltilt'ate r-rlltiott lirl'srrlc ol'S.ttttl

(pr('sts tltiit tlrc t)('t'(.'ssitt'\'cot'l'et'titrtt rttltl'liirttlh Ilt' iltrt'.]''

oltlt't to 1lt'oLcct tltr: litutttt'ittl ilttcl'est.s 9l'tllt' ('olllll.ttt-r' rt:'

alirru.sairi Ot'clr.'r' l)llss('(l lly IIo1'lllt' N(;'l', tllt' ('otttlrrtttr

';rvt'l till tltr ttcttt'sr;i.tl'r' t'orl'tt'tiolls itl'e ('ill'l'ic(l r.,,11, !]11[, r rl]

Iit pitt'pos.t' oi el'lccting sitlt's, tltc gcttt't'ittigtt ol'('-l'it\ ililllil

is curt.stt'ltitic,l to ts:;ttt'tltt'stttltt'rttttlt't tlit'ilt'lttttltl l '''

,\r1 ttt'i:tt'9tt tllt'l),ll'[ (,1 l)t'1litt'ittlt'ttt itt t'lrt't'r'ittg 11ttl tl]t'

r!.tlrl lt,corrrri rri tlri, L'()lr)l)irn\'. irr prtt'.-rtlrttt'r' ol lllt'trl'tlr'l'

.rll rrot lrt't't;ttsitit't't'tl;ts rvilllrrl tit'lirtllt tttt tltt'1rltt'1 ol tllt'

( )l'l'ir t"'i, i irllilil rilil;iilii I
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\ l,t.l\l:I l.\,\ \\.\lrl !.1\.\

,\u thoris('ti Sign aton'

)l s,lSli Ir,,otis Private Lintil.t,rl
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ANtr,R-z/+

'l'hc Dirt,ctor. (icntrtrl

\lincs & ()ttologr. 
I)r,ll;rr.lrrrt,rrt

rrtrYpt.llt))0ltl ()l I littt,lrrttr

Sttlrlr't't: APplicntion scckirrg clrnrrgcs/correction in the
portttl itectlunt of M/s.ISM lroods Private Limited.

Rt'tt't'cl)et': t. ()rr/t,r.ri<rl.ri 
3r,o5 .p022 passed bv Hon,ble NGT, New/)eilri irr

trr.r6.arJ]"1 
No. 4zJ oJ' iozz, du[y communicated on

e' 
"1;;,lir'<rli.rt troted ,t.o6.sozz submittecr to Mining()/ficer., ) orrr rrrr{llrrgor..

hr,s1rt.,cted Sir.

Tlrc undersigned is the authorised signatorv of M/s JSM FoodsI',ri'ate Linrited {hereinafter referreri ,o n. co*pany} who has been
lil..|j Ii ;::::, 

contracts r.r extracrion minor minerars rronr
tt.-; r.ining, block. 

st (rNR ll-3) and Mantlori ()hagga. w*, trr,,

Iht: undt rsigned re

jrr{: ::Hxilr [#;l::ffi ::::i :: i:;
i';c'uldt'r a,d gravcr frorn thc afo'esaidtilrlctea 

10 stop the sale.t.
p(,rrincnr rr.r nrcnrjr.rn ,r,r,*r,. crrffi: :l.inB 

br.ck.. It srr*il bc
r..xtra(,r bourderunu' 

t"'t thc company rv

,rci,,, s l,assecr,,*,T::,I:.**:: iTil iilil-si,,,, 
r,,

Drorjs1,,,,., of Rurc s6(ttt)r.,r rhc I{,ry,,,,, ol'lil.t 
* ,'.,i,*,, 

uxs i\s pt'r

,1i.ut l\1rrr.,,,,, n,,,..'];:',11"
)u.splte the fact lhat thcrc is no furnral
cpartment tlre und.,rsip,nccl, hatl subntit, 

('olnllltllli('ittiorr''r

itli the lr{ining 0fficer, yamunan,g,, 
,,,,1i1,]flt''r 'l'rtetr oill.Jl;

cc.s.sar.v directjons to provide an r.rDtii.rrr ,,,, ,.1.. 
'lltl'st' ol isstrunre 

gt.;:ilil;:ffi il;': ff::'i: :1,::::,il;l il]::il,1alorcsairl ruining 
blrrcks.

*j-,-;-.:,,-m;3["

otrryNo,4

09,'''',
t,L."Y 

' 
I '
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ll JI" ,be 
pertinent to mention that the bourc,er ancJ gravcr i.s

"l:Jl..:|'to'r'mixed rvirh sand in the aforcsaid mining brocks ancr any

L !.' 
r:.\ pcrrnissir, rnal' kincry be granted to extract and stock

:" 
uln*,' & graver in view of the above mentioned facts which aret)(,,\(l'd the contror of the companv. The company urdertakes not to''r l"'rrkit'r'& gra'r.r: *ntr .shail o,r.y.s.re sancr tiil furlhc. orders arr,

. r1,,. llon,lllt, N( i.1., Nov t)elhj.

O
,,:,.. l. .rn 'ierv of the aforesaid facts, it is humbly prayed that

;,1 ll,,pr,r,e 
directions may kindty be issued to rT Ce, of the

' ' Il'] 
''rr, ro operationaii.se the portar accounr of the company and

, : l'l:".r"r'prir'rn 
ot'"sa.cr" in the portar account to enabre the

i, ll i ffi , 
';#* 

ffi:,.,'Jl:#,'l';ffi fi::: ):;
:,1, 

,,:,1, is,ilcurring losses clue to thc -snmg. Kindlv takt,necessan,
rr, I il,l,t(,i)r,lillt, ltc,tjon at thc cilr.liUSt

.l.hirnking 
),orrl

a
) ,rir'.s Siriccrely

(-, ,'
,t

, ,,,,ri hirrr 
ltr'irdhrva

\ r f ], i ,1 ir, .t l St( tt;r lott,

,j. J,r ir:rtt, l.trrrrt.. rl.

ttrtl: 0t).od.zozz
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Arr,,t, R- 2/s

Mining Officer,
Department of Mines & Geology,
Yamunanagar.

1. M/s ISM Foods Pvt. Ltd., WZ/932, Basai Darapur, New Delhi.
2. M/s P, S. Builcltech, Sec-15, Near'fejli Satsang Bhawan, Yamunanagar.

Memo. No. MO/YNR/ 9.{oo Dated: 11 ' o 6. >Z

t: Regarding generation of BGS e-Rawaana by M/s fSM Foods Pvt. Ltrl.
East (B-3) & West (B-4) and M/s P. S. Buildtech Kanalsi (B-5).

It is informed you that the Hon'ble NGT, New Delhi vide order dlt.

5.2022 stated that no mining of Boulder and Gravel takes place lirom the minirig

of M/s fSM Foods Pvt. Ltd. East, M/s ISM Foods Pvt. Ltd. West and M,/s P. S.

tech Kanalsi.

During the field inspection and checking on the departmetntal e-Rawaana

is found that the e-ltawaana of Boulder-Gravel-Sand is still generated lly your

So, you are directed to stop the generation of BGS e-Rawaana fi'om your portals

im iately.

Mining 0fficer,

Mines {I Geolog,' Deptt.,

Yamunanagar.

31.

site

Buil
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firm
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r55U I sand bills only to rts purchasers. In this regard, a copy of the e-ravaana bills is attaclrtlcl tot

reference.

It is submittecj that the Corrpany is only selling Sand minor mineral (photos enclosed) and has

complied with the mandate of order passed by Hon'ble NGT, New Delhi, and has taken

ions is attacherd herewith tor ready reference'

ll be imperative to state that the portal account of the company was made operationdl o(l

.2022,However,onaccountoftechnicalissue,theoptionshownintheportalaccotr:rltwasstill
Jer, Gravel & siand. But, in order to verify at our end, the company sold sAND only and wltert

na bills were generated, the same were for sAND only. since the issue was only tc'chnical, the

ny sold sand through the portal account also the e rawaana portal has been ternporlrily closed

department w.e.f frorn 05'r'.June Onwards to 9'r'June, lt was restarted on dated l0't'Jtittt'.rrttj

it was closed from 19,r'June to till date. The Company is only selling sartd rttinor tttittc'tal .trtd is

ate steps to address the issue which shows tlte bcrnal'ide anci clue cliligence on the part of tht'

C-vtrraPuP

t ,-i. 7. E,;\h 
'''' t'n

,''{'^'-d\, ""',?*,ir' ft, i,.^r ff/. ol,l\' l+ \.;,

ANtt,R-r/q

M/S JSM FOODS PRIAVTE LIMIrD'
srrE- vrLrAGE MANDott GHAccAff EAsr & wEsr 

'to'* 'nou''-o 
o' 

'i''t 
t"ot"Rlutl' vAMufiA NAGAR'

ourc 2 ! le l,f z'zz

The Mrnirrg Officer

Depaftment c'f Mines and Gc'ology' Haryatta

lndustrial Centre

,'ffi;:"-;TlJ[H:] l:'J:l' No' Mo/YNR t250o dated t7 '06'2022' 
recetved on

Application dated 01.06 '2022by M/s JSM Foods Private Limited'

Enrail dated 04.O6.2O22by M/s ISM Foods Private Limited'

Application dated 09.06 .zszzAvM/s JSM Foods Private Limited'

very outset, it is subnritted that the captioned letter under reply has been issued to the:

gned without complete appreciation of the facts and previous corresponden:il:1fi:T 
I;

il:ilJfi :: il;[ip: ;#;,;,i.,'o"u'ened Furthermore' the aIregations witI

to sale of boulder, gravel and sand are completely misconceived'

crnitted that in pursuance of the Order dated 31.05'2022 issued by the Hon'ble NGT' New Delh

nratter referred to in the captioned letter' the undersigned had submittedr:?::3:::i;;:

lffi';J:ffit,I'"'l.orlr,,"g for providins,',. o;iio;or sAND in the portal account or the

. Thereafter, the undesigned submitted an e-mail dated 04'06'10",': :::^::y::y::;
::t;,["r':ffi;;il;r. HJwere,, despite makins repeated requests and instead of providing

otion of sAND in the portal account of the comfany, the portal account was suspended on
n

H:;; *.; ;,;;;out any just cause or reason' rhereafter' the undersigned subntitted

:r application dated 09.06. 2022 witha similar request to DG, M&G, Haryana. A copry of all the
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MlS JSM FffiODS PRTAVTE LtMITED.
MINTNG strr-vittAGt MANDotr GHAGGAR tAsT & wtsr BtocK YNR/o'r & 4. rtHstt cHHACHHRAUU, YAMUNA NAGAR

ct,,rc2l l,t l l:t"ZZ

Ihf i111f6's5iflncd assur'o. \/otr lhat lhc ('orllpatly slr.rll <.onr1tly wrtlr thet orrjers of Hon,ble NGT, Newl)t lhi in /ctter & sprril

I l'l(lnkltg \oti

\ trll s Sirtcert l\

arprJrizeo Sigtatory

\,
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ArtN, R- zfro

Srsc-d&IruBcctslei'ed
iilo rtr

SLrb:

'Ihe Direcror,
Mines and Geology, ilaryana,
Dlll. Square, Plot No.9,l'l'Park, Sector-22, Panchkula.

Sh. Kull,inrie i'Surgh S/o Sh.'lrilochatt Sittgh,
Prop. ol N4/s P. S. Uuildtech, 34-Vishal Nagar,

Yanru nir N ;tgar-1 35001.

It4/s JSM []oods Private Limited,W 2932, Basie Darapur, 1st F'loor,

Near Senior Secondary School, New Delhi-110015.

CORP. .\tlrl ti ir7(r. Scctot'-1.J, tJrban [istate', I(arnai (t{aryrtra).

M ernt'r N tr. I )N4G/ tlY/Cont/Kanalsi Lllock/YN R B'5 12015 I
Datcd P.rrrchhula, the 23.06.20?2

Flearirrg Before DMG on ?8.A6.2022.

O,r thc subject notecl above

1.. Yo',r 'l'r: il\vale tlrat Sh. Mohindelpal S/o Sh. Dat'shatt i,al artci l\Iu. earli(ir

lilr,il ,rrr 0r'igrrral il\pitlri-rrtiorr No. 42.1 ol 2l)2'2 bcfurt' thc llon'hk: Nattoltal (it'ectt'l'ributtal,

Nt,n, l)trllri,'ilre llorr'blt, N(l'l'vidc rts order clatcd 31.05,2022 tlirectecl to stolr e.rtractiotr r:f'

Iii;rrltic.r'ancl Cir.rvc,l lrorn urining [rloct<s narnely [i) M/s JSM Foods Pvt. Ltt'i. [iast, t['re

('orrtractor of 'Mandoli Ghaggal iiast Blocl</YNR B-3, [ii) M/s JSM Foocls Pvt. l,td., thre

r'oitf l'irr't()l ot'N1 ;rnilrrli (ilirii.,r,,;r. \.Vi.st []locl</\'NIt ll-4 .rnt1 M/s P. S. Buiicitech, thc cotltracrtor

.j. lrr torrrpliauce witit ihe orclel of the llorr'blc NG'l', you vide order datecl 07.06.2022

rvcre directed that uo utining of Boulder ancl Cravels would be undertaken itt these areas

till further order/nrr;rlrtie,tl by tlre llon'irle NGT. Further, the MO, Yamuna Nagar has als;o

rcported that r,-lla'.,.'lr,ulil of Iloulilcr and Gravel is stillgenerated by you.

L'\r'r'Lrldirrgli,, [rt,tr;r'r,tal<irrit lir)\'it(:tl(.)n irr titt'ntattctr, it lras ht-cn clecirit'rl to afford

\ (rri t)l)l)or'tri rrrt-1,trt pcr'-st,ir;il ltc:rriitg by thc Drt'cctor, !lines artd Geology.

5 \'oir ale,, therclirrt,,.rrlvisetl to airl)ear belore the Director, Mines & Cieology, Hat'yatla c,n

'28.06.2022 at 04:00 Pti'l irr his office Roont No. 1,2"'l Floor, DHL Square, Plot No.9, tT Park,

Sr,,lor'-?21, Pllrrclrl<rrlrr lrJtir;, ivitlr ,,'rru' lcgLl teanr t() explain ),t-rtrr positirltt on abcrve said date,

i i rtrt' lntl \'(,ir ir('.

-gJ
N1rrring Iingitteer,

lor Director, Mines and Geology,
Haryana,
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lirrrlst, No. DMG/t'{Y/Cont/Kanalsi Block/YNR ts -5/201"5/3\4 dated: 23.06.2022.

A coliv is forwarclecl to the following for inlornralion and necessaryactic,n:

.. --l Nl irrirr;i ()ll'jce i !)t,ir,rltlutrrt ot Mrrtes arttl Ccology, Yamutta Nagar.

llL r' tlrir rLirl rir;tItr,llri llic'irc;ilrrrg li.'lr.,r'e i)MG on above sititl t]ate, litttt: and
vrirrru lllorrg \^,rtir rr,lcvant lecold ol the aLtovc mr'rttioned 03 mining blocks. He is

llso aclvisecl lo t.,rrsule for the delivery ol'lhe same to the concenled party under
irrtirrral.iorr to this office.

'2. Ili l-o l)irectol', I\,lirres and Gc.ologl'for inforrnation of DMG.

! '"?: n -l:hac

14 irl i rrli Iiltgirteet',
lor Director, Mines and GeologY,

Haryana.
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'l'o,

ftur'r, R-zf rr

'l'hc 
I )i rt't'tor' ( )t'trct'itl

Vlitics & ()t'ology l)t';lart tttctrt
(lo\/r.r'r)n)(.nl of I Iaryanit

Srrlljccl: Strllrrrissiorrs on lrehalf'of M/.s.lSM [;oor]s Private t-imitr:cl.

llt'lt't't'ttt'r.: h4tntrt No, l)M(;/llY/(\tnt/Krtnrtlsi ftlock/YNR IJ-

1;/ z r t r 5/ ;1972 clutctl z 3.r t6. z r tzz.

Respectccl Sir,

'l'hc rr,dr-'rsigued .nosI r't:spectfnlly sutrmit as under:-

1. That in pursuance of the order dated 31.os.2o22 passecl by
Hon'ble National Green Tribunal, New Delhi passed in oA No.
42i\ of zozz titled as Mohinder pal & Another v. state of
Ilaryana & othcrs, the undersigned hacl submitted application
daled or.o6.zozz to the Mining officer, District yamunanagar.
A copy of application dated 01.06.2022 is attached herer,rith as
Annexure A/r.

z. That as per the appric:ation vide Annexure A/r, the unctersignt_cl
hacl requestecr the Mining officer to carry out necessan- changesin the portal account of the company as the onry option
available at the time of passing the atoresaicl o*rer $.ils;"Boulder, Graver & sand". It was recluestecr that separ.tr. ,ptionrof Sand may kindly be provided; and the Firm hari turtherrepresented that the Firm sha, uot sale bourder & gravel tillfurther.orders trom Flon,ble NGT, New Delhi.

3' That thereal-tcr, the rirm haci submitted an e-mail daterlo4'C>6.zozz ro y.*r ,flice ancr made a similar request fr:r thepurpose of carrying .Llt necessary changes in the [).rtal accountof the Firm' A copy of the e-mail datecr o4.o6.202e is a.achcrlherervith as Annexure Alz.

Drrcctor Mlnes 6 beolo$Y
Haryana, Panchkula

I
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4.

5.

T.hat it shall Ilr,pcr.tint,rrt t0 rrtt'ntion tlrirt tlrr'llortal itccrtltttl rtl'

tht. Irir.rrr \\/ils srrsyl..cr.tr tr,rrr o5.<l(r.ztlz2 t(l 09'06'2022

u,ithottt alty.ittsl cillls(' ol' l'()ilsoll; illttl tlcsllitc tttakitrg l'cpcatcd

stttltlrissiolls to t'itl't'\'ottt rllt't'llrttt;1t's irl tltt'1lot'titl it<:tlollnt' nrl

It,.rc'cl u'its pititl itlrtl lltt' liil ttl r its ttt;ltlt' lo sttl'1t't"

,l.lrat otr ()r1.o(r.2o22, llrt'lrit'rlr sttlrtttittr'<l tltirtl t't'llrtlst:ttt;ttlrtrt [()

r tlrrl ttllicr. lrlrti rlllt't'ittt'tl tllt' t'lllit't' s('(ltl('ll('(l rtl t'r'tlltts It'atltrtg to

lIt.srrsllcrrsi,rr rll lltt'11.r'lltl ;tt'r'.t.ttll ,{ tlr. lrit'ttl"l'h('f il'lrr ;rg'irill

nr,atlt. thc |t.tlrrt.sl l0 opt't'itliottitlizt'tltt'llortal'l(l('ollnt 0l thI

l':irt'ttt ittttl to t'itt-t'\'rlltl ll(l('(rssilrv t'ltitttgt's llv Jlt'oritling tir:'

.,tiarr rll'sirrtl ,,', iira 1l.r'titl rtt:t:.ttttl ,l'tht' lrirltt' r\ t'rt,l '1.ttrt

applicati<ln tiatccl o9'o6'2o22 is attachecl ht:rewrth its

Anrrexure Alt.

.l.hatitshallbepertirrenttomentionthattheportalacc()untC)f

F'irnr rnas made operational cln ro'o6'2C22 but no change i'r'Crs

lnadcintheportalaccountancltheonlyoptionavailablew'AS
"boulder,gravcl&sand"'Therewasnooptionavailabiefortkre
Sandonly'TheF.irmmaderepeatedrequeststotheconcerned
c,lficers to provide the nece'ssary option but the sarne lvas not

n';Lade available'

'l'hat thereafter, the Mining Officer, Yamunanagar issuecl a

letter dated t7.o6.2o22 to the F-irrn aileging that the Firm is

selling boulder & gravel in violation of Order dated 31.o5'2o:12

[)ilssed by Hon'ble NGT, New Delhi. However, the Firm

srrbmitted its reply dated 21,06,2022 and took strong objection

to the allegations raised therein. A copy of the reph' datr:tl

2t.o6.2c.22 is attached herewith as Annexure Alq.

6.

7.

B. 'l'hat it shall bc pertinent to mention that it \\'ils ottlv ott

tti,.o6,z.ozz that the option of Sand was made availablc in tlre
portal account of the Firm. In this rcgard, a copy of r'-ritvaatta

dated tB.o6.zozz is attachcd hcrcwith as Annexure A/5.

9.'l'hat subsequctrt to the issuance o1'the Orders tl,'- tht'tlon'h,le
NGT, Ncw Dclhi, the Firm has not sold any boulder ct grar,'el

and has becn making repeated representations to tlre

Dr:partment lbr the purpose ol' carrying out necessAr)r

c0rrections in the portal account. I-lowcver, any genelation of e-

ravaarla from the portal account ol'the Firrn uncler the heading
"ltoulder, (Jrauel & sctncl" during the relevant peri,rd was on

acr:ount clf thc fact that there was no clther option available ancl

th,: sale of'sand could not have efl'ected without generation of t-
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() 'l'ltill slll)s('(lll('lll to tlrt'issttettr<:c of tht'Orders b1'the Honlilc

N(],|.. Nt'u l)t'llrr. tht, l;it.ttt ltas tltll srlld an1,b<rtrlder & grltr.el

rttttl lt;ts llt'tlll tttltkttrg rt'1r<'ittcrl rcpl'r'scntittirrtts t, the

I)r'lllll'ltttt'tll f ttt tltc l)tll'lx)s(' trl' <'itrryi ng ottt I)r'c('s'sil.,'

t.0r.l.t.t,tions irr lltt' llortltl lt<'<:ttttnl. II0rvt'vtlt'. ilnV g(lnetratirttl of t'-

t'il\rilllltil ll'rlttt lltr'1t9l'litl itt't'rrtttlt ol tItt'[jil'tn ttnder tfrc'ht'ading

"hrrttlr/t'r'. t1t'ttt;r'l .!' stttlrl" <lttring, tht' t't:lt:r'atlt ptrriotl \\'ili r)n

rlt,r..rrrrl ,l'tht' l.arrr tlrirt thurt' vrirs rrrl otht:r optirrn alailable ancl

f ht, sllc ol ssnd cotll(l llot havc cflectecl withotrt generatlon oIe-

IitvililtlA. 'fh0 t.'ilrn is rtnder an rlbligatirln t0 carr]'otrt the sales

t() prect thc t'inancial commitmcnts arising out oI the mining

colltllct.ancl t:t1tld not be fastenr:d with anl'liabilitv on ac(gllnt

of nort-action at the end of the Department'

1o, That the Firm has completely complied with the mandate

of the Order dated 31.6,5.2q.22 passed by the Hon'ble NGT" Neu'

Delhi in letter and spirit and has not made an)'sa.te of bor.rider &

gravel. 'l'he issue involved in the matter tlnder consideration is

purely technical and the Department did not take an)- action

despite repeated requests.

It is, therefore, most respectfully prayed that the allegtrtions raisetl br
the Mining Officer, Yamunanagar without any basis anrf dor's not titke
into consideration the true facts and circumstances mr'ntiotrr'rl hereirr
above, The issuance of e-ravaana in the namr. of "boulder'. griivr.l r,\:

sand", if any, was on account of non-action on ttre part of thi
Department coupled with the obligations placed on the Finu, lt is,
however, clarified and submittecl that no sale of bouldr'r [\ grirvel hls
becn rnadt: after the issuancc of orders fronr Ilon'ltle N(]'f. Nt'rr I)tliri.

,. \ 
'l'lrirnl<iu1i 

Yorr

Yours Sinccrclg - 
e

t\t'/'

-x
Veei'Bhan Waclhwa

Attt horist:tl Signltt ort

Nl ls lW W+Wf,rnttt d5u racos R'r Lr a

Dated: z8.o6.zozz
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S [q(' d_], (Lftli - nr i Li I
l' l-o I It

AN,'t, R- z/rz

to provide rhe

'l'hr. I)i I'r,clot.,

fl.irlcs & (icology, 
I Iirr.y;urir,

t)lil .Stlrr.rrt,, l)lot No, 9, l,l. I)ar.l<, .Sc,ctor-
l);t rr c h l< tr l;r

22,

M/s JSM l;oorls
Corr'. Arlrlr.css:-
l(ai'nal- L:12001.

I)r'ivutc [,intitecl,
It 676, Scctor.-1.1, tJrban Estate,

N'Ic'rr No' I)iv1(i/r\'/conr./M, a. Iiasr Ilrock/yNIt B-3/20151t.1r i oi)atcd I)aticltl<ula, the /l _ ). )o at-
bjt'ct; Applicario, o, beharf of M/sJSM Foods pvr. Ltd. seeking copyorder passed by this office in reration to hearing conductedpursualtce of this office letter dated 23,06.2022.

of
in

rhe

4.

Yir

Ilclerencr yr-ru' rertte. dated Nir reccivr:d <-in 08.0 7.20 r/ on
,, . norcd sub;cct.

Vide letter.under reference, you have requested
opy of the order passed in hearing held on O7.OZ.ZOZZ.

rt is ro irrform you that in compriance witrr trre orcie.r .iate,ri
1'05 2022 passccr b}', 1j]6' Hon'bre Nationar creen Tribunar at Nelv [)r,rhi irr 0,\t' '1'23 ,t 20?'z -Mohidc.r l)ai & Anr vs State of I.raryana & 0rs., you l,irle r*trer.
tccl 07'06'2022 were directed that no rnining of Bourcrer.anri Gra'ers .lfs.
clct'lal<en in the 03 rnining conrract areas, till further.or.clers/nrorlifiecl by rhe

,,tn,,,..,,,.r,ur,;: 
":;

trlder' .rrrd (jr.;rvcls ,l I,t1/s JSM lrooris lrvt. l,t(1., Iltc corrtr..ret()1. ()t Nl.rrrtirrli
i1igi,' I:ast IJlocl</\'Nr{ rJ-3, M/s jsM rr,rrrs r)vt. r,trr,, trrc c,.tr..1,.,t,r. r.rf
t.tdr-rli (ihaggar west l3locl</YNIt B-4 a.cl M/s p, S, Iluilcltecrr, the co*tr.ac[rr.
I('rrr;rl'si Iilock/YNlt ll-5'. llLrt tlrc Mirirrll ()f'riccr', ytrrnuna Nagar.viclc letter.'tl )'/'06"20'2 1 lras irrl,t'rttt'tl tirirt rirrrinl3 r'irt.,r:l<irrg,l tlrc, l)()r,till, ir ir.r.s 5c.rrtti tl'rt tlrc t'-*ir n';r.rrr;r ,l lir.,rrrtrc,r.-(ir..rvt,r li,rrtr .r'r,stilr gt,rrer,.rtc,rl ll1,.riJ tlrr.s-e
t r'atct0 t's.

Accordingly' itl tltc light t.rl tttlo|rrr;rtion |ccciverl t).orrr the MininlS ofllcer.,
ttttit Nitgar', yor,r lt'e.c ir lrr.rr"crcci arr trppr-lrtrrrtity ol llersonar hcaring on
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Itr,;tt'inJ1 WAS rtot h r,lrl n cxt

?.0'22.

f..;l' Dil'eclor, Ni i ttc.; -v Lrr-.oi.r :l-r'.

DMGIHY lCont,/M, G. East ISlock/YNli t3-31'2015 / i)..t[,,'ri:

Mining ti,i1i,{,',.,'
fitr' [)irt'ctrlt', Nlinr'S N tlr'()log\

[ [,t Iv.ttt.t

A copy is forwarded to Mining Officcr, Mincs;rncl ticolt)g\'l).'1,.1r'riur,rl
Yatnuna Nagar for information. Ile is directecl to 0nsure that thc dr)tltr'.r\':,r':h.il
not undertal<e mining of boulder and Gravcl till ltrrthor orcler tl,ttr'tl .j i r)5..1r)i-'l
ar"e rnodil'ied by the flon'ble NGl'.

M i n i n g Ii r', gr rrr... r',
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r.il{,r.9 Ju1'J {lt,,lrlq

'\t 1;,1 \r, I .:r,1,.r'r iJ.rir..l .t [.tl';.,:l{.}?i{ r,] ii,,\ rl{}.'l-i,{ trt ?(}II i"lirlrrrrtit't"l}"rl
l' ,'liiL r':; \'...r tl.ri,. .rl Jl.rr1.;rr:.1 l, {)llt(,t.s llrr,. ,,,llL rr[ [lrrulrlr"t-.rtrrl 1.:t.tvt"l rrl tltl
' rJill-,:,,1.;r1 /lt,'tt t.,r,r\.:1il1:;rerl, ()fi IltC.;,il11{'ti}r.(.rrrI1f./("[{t!'lll'M \1],lr;::tlli}t'(lItl.t
L,ili'\r' , / lrr'.,i ll.!i t(rii,r!,. lJut lltr; (itr L{!u1".\r'(}l lrL'.ll tIrll, tlltly -\Ltl}!IrlLt(:tl lltlrt 'tltt'r.
iltt'Ui;iili-!,il llrrit'iir, \(,,, tir,.t, lr.rr',-, rll:;.lt,tt,.rl:r.rf 'rllll'5.tll(1 ilrrt "tc tllgl't' 

"'i't'; 
t'tD

' i; rili ir ,.tt. .:1,r,iirJ,r' i,, iit i.'t,)l ll) Iiir' f)r:l I,tl ,tr r'rltlll! t{f flr.:tll l',ltt' L'-l-'l\r'l'tll'l lill

'.,i;(' ,rir. ilr, l.' ',,'rr; ,', lrilr, ri .;J,1,. l1 rJlr' ir: ,';,'l.,tl.{iltl;l .!l't' tllrlrtrllrl li\;t' 'l'il'.'

'.i:,rrr;rl ,lll , r :, \,t;;l ;,' ..,ri,r..:,'r i,. ,,, 1,1 .,jiit l|t,:l 1,;r' ,. r. l,t rr tti llt',tt lltil rt'ttIrl 'rit'1[ (]ll

',,,:,, . i...rt. rl ,1,1.. ::'.., | , r 'il.. il Ilr,ri iirr ( iliirr;,,ilr,' 11.15 fliJL lL.,lrl ,ltlt,' I:,.;r.tl'lr"t' 'ttlrl

l.:;'.ll r'i.rflr r iiLr' ,.,, ,1,,1'. 1r., .',.'ii iil 'rr,'l ..rn.-i Litii,, :,rtt,.l ltlts Iti-'t'tt :;trltl.

1r,,r.,1 ,i;1;, iIt Ir(.\1 iltr, .rlrr:'..r, lirr'1.s ;It)[l i il"('utlls[.ltlt"'('s, 'l'hL1 l'l' Cfrtl (]l thC

l)L'lr,i, lJil('il l sil.rll c.il't \,rrtJl ilL,i:r".c.',.it,v (:tlt'I'{,r-ti{rn.s tU clt,l.tttgt t.ll(' ti-l'itvilitllil
.'. ;L':,i{r',i Jrrt lri.,{tliii't'. r;.r.,rl'i"l ,rit\l !.iii,i'l l,r:, :.i;rrrri L)il1.y rltl(l tlfr'filftll'illtL,)r'llIttt slr;rli

:,, .;',r;'Lrr,ir:l :i,,rlt,j:l,i.llr.r ,,.t\',;,r1^i l.l S.tllri,,,;,,,.,r;r,i iltL,lltt(ltrt lt()ll rrl lrlrtl,ii't',li
I i-'l,1 lii;ll, i:J trr{.ri i,i LrrIrri ilu])j .rJiri\1 t.rl lrr fllrr ltt"ttr trlrlt, tJt'r:lr't ,1';L1:(.1,.,i.,' .l -'l: .Jji'.;.'l'r irJ Irr{.]i ;111.r([lri ilu])J .rliri\1 t.rl lrr Ii11r f 1;";11

r,'", iiJ,.:'1.1":'.i,,tr,rrl li{ \',\.i,;..1 .} i!r:il1 i\)t.li lir-(.)\iilr. li.rn tiilrlr-:t, li(..

{t
., . 

'...,,1

,t' tfr-L{
q*?

r-I
flrrN,R-L,,4si

'*''*r".
I l:l

I
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